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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
 

O.A. No. 688/2020 
M.A. No. 878/2020 

 

 

New Delhi, this the 11th day of March, 2020 

 

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 
Hon’ble Mr. A.K. Bishnoi, Member (A) 

 

 
 
 

Shri Janardan Sharma, 
S/o Late Paras Ram Sharma, 
Aged about 59 years, Group ‘B’, 
Designation : Vocational Part-time Banking Teacher 
At RJSKV, Railway Colony, 
Tughalkabad, Delhi. 

.. Applicant 
 

(By Advocate: Shri Varun Mudgil with  
    Shri Rakesh Kumar) 

 

Versus 
 

1.       Govt. of NCT of Delhi, 
Through its Chief Secretary, 
Delhi Secretariat,  
New Delhi-110002. 
 

2.       Director of Education, 
GNCT of Delhi, 
Old Secretariat Building, 
New Delhi-110054. 
 

3.       Dy. Director of Education (Vocational), 
Plot No.3, 2nd Floor, Science Centre-3, 
Building Link Road, Karol Bagh, 
New Delhi-110005. 

.. Respondents 
 

(By Advocate : Ms. Esha Mazumdar for R-1 & 2) 
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O R D E R (ORAL) 

 

Justice L. Narasimha Reddy, Chairman 

 

  The applicant is working as Part-time vocational 

Teacher in the Directorate of Education of Govt. of NCT 

of Delhi since 1991. His grievance is that the 

respondents are proposing to relieve him on 

26.03.2020, the day on which he attains the age of 60 

years, though he is entitled to be continued upto 

30.04.2020, i.e. the end of the academic year. Another 

grievance of the applicant is that the respondents are 

not considering him for re-employment upto the age of 

65 years, in terms of the Notification dated 24.09.2013. 

 
2. We heard Shri Varun Mudgil, learned counsel for 

the applicant and Ms. Esha Mazumdar, learned counsel 

for respondent Nos. 1 and 2, at the stage of admission 

itself. 

 
3. The 1st limb of the prayer of the applicant is that 

he be continued in terms of Rule 110 of the Delhi 

School Education Rules, 1973. The Rule relied upon by 

the applicant occurs in Chapter VIII, which deals the 
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service conditions of the Teachers in Private 

Educational Institutions. Admittedly, the applicant is 

not working in private institution. Therefore, the relief 

referable to Rule 110 of the Rules cannot be granted to 

him.  

 
4. The 2nd prayer is about the re-employment of the 

applicant. In case, he fits into the parameters stipulated 

under the Notification dated 24.09.2013, the 

respondents need to consider his case. 

 
5. We, therefore, dispose of the O.A. directing that 

in case the applicant makes a representation for re-

employment, in terms of the Notification dated 

24.09.2013, the respondents shall consider the same 

and pass appropriate orders within four weeks from the 

date of receipt of such a representation. There shall be 

no order as to costs. 

 

 

 

 (A.K. Bishnoi)        (Justice L. Narasimha Reddy) 
   Member (A)                 Chairman 
 

 

/jyoti/    


